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Eye-Sight lost by Eye operatlom by 
Quacks 

1815. SHRI RAJESH KUMAR SINGH: 
WiU the Minister of HEALTH AND FA-
MILY WELP ARE be pleased to state: 

(a) number of persons who lost their 
eye-sight in eye operatioms performed by 
quack in eye camps organised in various 
States in the country during the period 
1981 -82 and 1 April, 1982 to 1 August, 
1982; 

(b) whether Cent ra l Government have 
issued any directives to all the State Gov-
ernments to prevent ~uch spurious eye 
camp in States and if so, what are the 
detai Ii; thereof; cu..'ld 

(c) o ther steps taken by Central Gov-
ernment to prevent such camp and any 
financial assistance given to the victims? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): ( a) A per the o.vailable 
information, during the period 1981-82, eye 
operations carried · out by unqualified per-
sons affected the eye ight of 19 perW!ns in 
Madhya Prade h and 11 persons in Raj-
asthan. No such case has been reported 
during the period 1st April 1982 to 1st 
August 1982. 

(b) and (c). The guidelines sent to the 
States and U .T. Governments to prevent 
the holding of eye oo mps by unqualified 
per o n are given in the statement attached. 

In addition, the Central Government have 
reinforced the implementat.ion of the Na-
tional Programme for the Control of Blind-
nes by making it a 100 per cent centrally 
spon ored programme since April 1982 and 

have augmented the financial assi ta.nee 
given to voluntary organisations for hold-
ing eye camps. Under the National Pr<>-
gramme for Control of Blindness, there is 
no provision for grar..1t of financial assis-
tance to the affected pe~ns1 .JU 
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Statement 

INSTRUCTIONS ISSUED TO ALL 
S TATES/UTs GOVER N MEN TS . R E-

GARDING EYE CAMPS 

(i) Storn ction should be taken to 
prevent una uthorised, unscrupulous and 
unqualified persons from holding such 
eye operatioms. T he revenue, police and 
health autlloritie should alJ be warned 
o exercise· vigila nce in this regard and 

prevent the holding o( any such unau· 
t hor ised camps. 

(ii) Greater publ i ity be given Lltrough 
all media/chanael'S that individuals in 
need of eye service should approach 
th Community Health Guide/He th 
Worker of their area / Primary Health 
Centre doctor for advice and guidance, 
with regard to th ir ye problem. 

(iii) PHC doctor 
ed to motivate all 

houlo be instruct-
Health workers in 

thei r jurisdiction to identify individua ls 
needing eye care ervices whether for 
t reatment or operation and to provide 
necessary gu ida nce and help to such 
cases. 

(iv) Chief Medica l Officers of Dis-
trict should ensure that all camps held 
in th District by Voluutary b rga ni a-
tion nre cond ucted according to the 
gaideli ne~ i ued from time to time by 
the Minisuy of_ Health and Family Wei· 
fare/ Directora.te General of Health Ser-
v ice . 

(v) Voluntary organisations should be 
encouraged to ho ld larger number of 
Eye Camp so that more people in the 
rural area can benefit from the services 

"provided at their doorsteps. 

(vi) Legal 'proceedings !Should be 
i1nitiated under the existing laws to the 
fullest extent ,possible, so that those in· 
dulging in fraudulent practices of the 
nature referred to .above, do not go un-
punished: This would not onJy deter the 
unscrupu1ou , but also allay apprehen-
ion~ among tho public, raised by 

1 
Pre~ 

reports of the nature telerreji o. . . 
2475 l.S-.S 

(vii) District Coordinatioo Commit-
tees be constituted, as already suggested 
i11 the pa t, for auanging and progmm· 
ming of eye camps in each of the d" -
tricts with full participation of the peo-
ple , Social and Volunt~ry agencies. The 
District Co-ordmation Committee is to 
comiist of local Deputy Commissioner/ 
Di trict Mngistrate as Cb.airman, loca l 
Chief Medical Officer/Civil Surgec1n, 
representative of reputed voluntary or-
ganisations viz. Rotary International, 
Lions International, National So-
ciety for prevention of blind-
ness, D istrict branch, if any, Indian 
M edica l Associa tion, Di trict br nch 
o th r voluntary organisation conducting 
eye camp and runni ng eye ho pital 
p rofeS'SOr and Heall of Department of 
Ophtbamology of Local Medical Col-
lege, if any, in the D istrict as M mbers 
and Ophthalmic urgeon of the Dist ri t 
Hospital a Member Secretary. 

Withdrawal of Coach Attendant · from AC 
II Tier Coaches 

1816. SHRI NARA YAN CHOU BEY: 
Will the M inister of RAILWAYS be pleas-
ed to state : 

(a) whether it i a fact that there were 
no coach attendant in AC II tier coaches 
in th l Up Howrah-Kallca Mail which Jeft 
Howrah on 2 Septe mber, 1982. 

( b) whether Government have decided 
to wi thdraw coach attendants from AC IC 
t ie r coach ; 

( c) Whether Government have re ivecl 
any re re entation from the pas nger 
again t such proposal · and 

(d ) if so, what iare the reaction of the 
Government to such representatjon? 

THE DEPUTY MINISTER IN T HE 
MINISTRY OF R~ILWAYS AND TN 
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALL:UCAR-
JU ) : (a) No. 

(b) No. 

(c) No. 

( d) &es not arise. 




